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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 785/2023

IN THE MATTER OF:
SUO MOTO BASED ON NEWS ITEM APPEARING IN THE TRIBUNE

DATED 15.12.2023 TITLED “KASAULI DISTILLERY DUMPS
EFFLUENT INTO WATER SOURCE, SUPPLY AFFECTED”

... APPLICANT
VERSUS
MOEF&CC AND ORS. ... RESPONDENTS
INDEX
S.No. Particulars Page No.

1. Affidavit on behalf of Respondent No.5 in
compliance of the Order dated 17.02.2025 passed 1-9
by this Hon’ble Tribunal.

2. ANNEXURE R-1

A copy of a few water cess returns along with 10-42
Form 1 prepared by the Respondent No.5 along
with a few 'Assessment of Cess’ prepared by

HPSPCB from 01.04.20009 till 31.07.2017.

3. ANNEXURE R-2

Proof of payment of cess/royalty on the usage of 43-61
ground water and spring water by the Respondent

No. 5.
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4. ANNEXURE R-3
A copy of the letter dated 18.11.2024 written by 62-63
Respondent No. 5 to HPGWA.
5. ANNEXURE R-4
A copy of the response letter dated 21.11.2024 64
received from HPGWA.
6. ANNEXURE R-5 65-87
A copy of the Irrigation Management Plan.
7. ANNEXURE R-6 88
A copy of the water balance chart.
8. ANNEXURE R-7
A copy of the HPSPCB’s analysis dated 89-90
21.01.2025.
9. ANNEXURE R-8
A copy of the analysis report dated 19.03.2025 of 91-92
the HPSPCB.
10. Proof of Service. 93
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VIPUL WADHWA/KASHIKA GERA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 785/2023

IN THE MATTER OF:

SUO MOTO BASED ON NEWS ITEM APPEARING IN THE TRIBUNE DATED

15.12.2023 TITLED “KASAULI DISTILLERY DUMPS EFFLUENT INTO
WATER SOURCE, SUPPLY AFFECTED”

.. APPLICANT
VERSUS
MOEF&CC AND ORS. ... RESPONDENTS

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.5 IN COMPLIANCE OF
THE ORDER DATED 17.02.2025

1, Col G S Rathaur S/o Late Sh. Chatar Singh, aged about 82 years, R/o Mohan Meakin
Limited, Kasauli Distillery, Kasauli (HP), am Authorised Signatory of Respondent No. 5

in the instant Original Application, do hereby solemnly affirm and state as under:

1. That the captioned O.A. is pending before this Hon’ble Tribunal and is next listed

for hearing on 08.04.2025.

Status of meeting the parameters in respect of discharge from the Effluent

Treatment Plant (“ETP”) set up by the Respondent No. 5;
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C. Water balance chart of lhc Unit,

3. That in addition to the above, the Respondent No. 5 also secks to file the present
Affidavit to clarify the provisions under which it was paying cess to Himachal
Pradesh State Pollution Control Board (“HPSPCB”) till 31.07.2017 and has been
paying royalty now to Himachal Pradesh Ground Water Authority (“HPGWA?”)
since then. Therefore, I am filing the present Affidavit in compliance of the
directions given by this Hon’ble Tribunal vide its 17.02.2025.

A. Payment of cess to HPSPCB till 31.07.2017 and payment of royalty now to
Himachal Pradesh Ground Water Authority (“HPGWA?”) since then till
date:

a. In this regard, it is submitted that the Respondent No. 5 has paid upto
date cess on the usage of ground water as well as spring water up till

31.07.2017 to HPSPCB.

In this regard, it is relevant to note that the Respondent No. 5 paid cess

Yadvencer

kesu- 1 | 7% |to the HPSPCB pursuant to an assessment made by HPSPCB in terms of

Regt

Section 6, Water (Prevention & Control of Pollution) Cess Act, 1977

- (“Water Act”), of the liability of the answering Respondent towards
payment of cess.

C. In terms of Rule 4(1) read with Rule 2(b)(ii) of the Water (Prevention
And Control Of Pollution) Cess Rules, 1978 (“Water Rules”), Member

Secretary, HPSPCB was appointed as the assessing authority with
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whom industries such as the Respondent No. 5 were required to furnish
their returns. The relevant portion of Rule 4 and Rule 2 of the Water

Rules are extracted hereinbelow for ease of reference:

“4. FURNISHING OF RETURNS

(1) Every consumer shall furnish on or before the 5th of every calendar
month, to the assessing authority, a return in Form 1 showing the
quantity of water consumed in the previous month.”

“2. DEFINITIONS

(b) "assessing authority" means —
(i) in relation to a State, the member-secretary of the State Board;”

Pursuant to filing of the said returns, HPSPCB used to carry out an
assessment and used to apprise the Respondent No. 5 about its liability
towards payment of cess on a monthiy basis.
d. It is pertinent to mention that the Respondent No. 5 was paying cess not
only for using water from the borewell but also for using water from
natural spring sources. This is evident from the Form 1 prepared by the
Respondent No. 5 and submitted to HPSPCB on a month to month

basis. In the said Form 1, spring water consumed by the answering

Yadvender

Kasuali Solan

eqd no. 31599 ; .
RegINe, e Respondent is shown under the column ‘from any other source”.

HPSPCB on the basis of the said Form 1 and the return submitted by the

Respondent No. 5, used to issue an ‘Assessment of Cess’ and the
Respondent No. 5 used to make the payment of the cess amount as
assessed by the HPSPCB.A copy of a few water cess returns along with

Form 1 prepared by the Respondent No.5 along with a few ‘Assessment
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of Cess’ prepared by HPSPCB from 01.04.2009 till 31.07.2017 are
annexed hereto and marked as ANNEXURE R-1.
Therefore, it is submitted that the Respondent No. 5 has paid cess on the

usage of ground water as well as the spring water up till 31.07.2017 to

HPSPCB.

Thereafter, the Respondent No. 5 has paid royalty on the usage of

ground water as well as spring water upto date ie till the financial year

2023-2024 to the HPGWA.

It is further submitted that in terms of Section 12 read with Section 2(g)

of the Himachal Pradesh Ground Water Authority (Regulation and

Control of Development and Management) Act, 2005, the answering
Respondent has paid royalty on the usage of ground water as well as
spring water up to date i.e. till the financial year 2023-2024 to HPGWA.
The contents of Section 12 and Section 2(g) of the Himachal Pradesh
Ground Water Authority (Regulation and Control of Development and
Management) Act, 2005 is reproduced hereinbelow for ease of
reference:

“12. Royalty in respect of use of ground water.- (I) Every user of
ground water in a notified area shall pay to the State Government a
royalty for extraction of ground water at such rates and in such
manner as may be prescribed: Provided that a user of ground water
who irrigates less than one hectare of land, whether owned or leased
or both, shall be exempted from payment of royalty under this
section. (2) The State Government may, assign such proportion of the
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royalty, as may be prescribed, for development of ground water
resources.”

2. Definitions

(2) “ground water” means the water which exists below the ground
surface in the zone of saturation and can be extracted through wells
or any other means or emerges as springs and base flows in streams
and rivers

Proof of payment of cess/royalty on the usage of ground water and
spring water by the answering Respondent is annexed herewith as
ANNEXURE R-2.

It is further pertinent to note that the Respondent No. 5 vide its letter
dated18.11.2024, even apﬁroached the HPGWA, requesting for the
registration of the said spring water sources in the name of the
Respondent No. 5. A copy of the letter dated 18.11.2024 is annexed
hereto and marked as ANNEXURE R-3.

The HPGWA vide its response letter dated 21.11.2024, apprised the
Respondent No. 5 that there was no requirement for the registration of
natural spring waters with HPGWA. A copy of the response letter dated
21.11.2024 is annexed hereto and marked as ANNEXURER R-4.

It is further submitted that to the best of the knowledge of the
Respondent No.5, there is no other authority in charge of the registration

of spring water sources in the state of Himachal Pradesh.

B. Utilisation of 12KLD of water in the available green area

81V
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a. It is submitted that the Unit has its own ETP having a capacity of 150 KL

per day. The ETP has been upgraded and modified from time to time
keeping it up to date and robust.

b. The ETP treats 73KL of wastewater per day and in the process, generates
approximatély 60KL of RO Permeate water on a daily basis when the
distillery runs on three brews per day. When the distillery runs at lesser
brews, the generation is less proportionally. Out of the said 60KL of RO
Permeate water, 45KL of water is utilised in boiler and SKL of water is
utilised in floor washings and consumed other losses. About 10KL of water
is available daily to irrigate perennial fruit crops, seasonal vegetable crops
and green lawn areas. It is pertinent to note that in a year, on an average the
ETP is operational for about 300 days, except when there are unexpected
breaks due to breakdown of boiler/plant, shortage of spirit storage and
water etc. Therefore, the total water available on an annual basis for

irrigation is about 3000 cubic meter (30,00,000 Liters).

Yadvender . As per the Irrigation Management Plan (“I]VIP”), out of almost 30 Bigha of

Kas' fan
al

land belonging to the Respondent No. 5, the total area carved out for the

purposes of irrigationand thus for usingl0KL (10,000 litres) of water, on a

daily basisis 5132 sq. mt. i.e. 6.82 Bighas (approx.). The annual water
consumption for the purposes of irrigation as per the IMP is approximately

2874 KL. The balance water is stored in tanks which have capacity 300 KL
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and utilised during dry season. The Irrigation Management Plan is annexed

herewith as ANNEXURE R-5.

C. Water Balance Chart of the Unit

a.  As directed by this Hon’ble Tribunal, the Respondent No. 5 is enclosing
with this Affidavit, a water balance chart of the Unit. It is pertinent to
note that the Unit is consuming approximately 67KL of fresh water per
day. Out of which, 48 KL is utilising in brewing, 4 KL for domestic
purposes and 15 KL for equipment washing. Further, the Unit is also
using 60 KL of RO Permeate water per day (as explained above at para
B). The Unit is therefore consuming approximately 127 KL of water per
day.

b.  As aforementioned, the ETP is treating 73KL of waste water per day,
out of which, RO reject is 10 KL per day. 3 KL per day is lost on
account of ETP sludge and evaporation. Remaining 60 KL per day is
available for irrigation, floor washings as well as feed water for the
boiler. Out of this, 10 KL per day is utilised for irrigation purposes, 5

KL of water is utilising for floor washings and as aforementioned 45 KL

per day is utilised as feed water for the boiler. A copy of the water
balance chart is annexed hereto and marked as ANNEXURE R-6.
1% D. Status of meeting the parameters in respect of discharge from the ETP

setup by the Respondent No. 5
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In this regard, it is submitted that HPSPCB has recently, on 06.01.2025,
collected fresh samples from the Respondent No. 5’s ETP for analysis.
The result of the samples dated 21.01.2025 was made available by
HPSPCB to the Respondent No. 5 on 21.01.2025. Once again (as done
earlier by the énalysis carried out by the Second Committee), the

analysis of the samples exonerates the Respondent No. 5, as the analysis

. finds all the parameters within permissible norms. A copy of the

HPSPCB’s analysis dated 21.01.2025, received by the answering
Respondent on 21.01.2025 are annexed hereto and marked as
ANNEXURE R-7.

The HPSPCB has further taken samples of the ETP on dated 27.02.2025
and as per the analysis report dated 19.03.2025 all parameters are within
permissible limits. The report is annexed hereto and marked as
ANNEXURE R-8.

It is therefore submitted that the multiple reports by HPSPCB and
CPCB establish the fact that the ETP of the Respondent is robust,

adequate and compliant.

4, That the contents of this Affidavit are true and correct to the best of my knowledge

and are based upon the records maintained by the answering Respondent.

4
EPONENT
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VERIFICATION

i tents of my foregoing
hereby verify that the con .
1, the above-named Deponent, do y it pnail

art o
affidavit are true and correct to my knowledge, no p
material has been concealed therefrom.

] i1 2025.
i i (HP) on this the of April 20 i
Verified and signed at Kasauli (HP) on _3;3 :

DEPONENT

Cerlified tiat the contents of the..€851
have been read sver and SSRGS
to the executant/s izpoent who oo
periectly fit to undersiand the « ;
and have admittedly to be ge

SO

Ao e
gé{éo}« ‘g.;: D\ b Qéé
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Telephones:017,

d 01792

auli: 272021, 272099, 272, : (il Y DISTILLERY
FAX: 01792272099  * - 225 Y Telegrams:

: mml.lmsauli@mnil,oom

Mohan I\?I':aakin Ltd.

%‘m“‘y Station: Regd. Offico: SOLAN DREWERY (ILP) KASAULI DISTILLERY
R _ KASAULI
(NRLY) PIN: 173 204 INDIA
RefNo. P/9r24(s) 01 April, 2009
The Member Secretary
HP State Envirpnment Protection
. & Pollution Control Board
Paryavaran Bhawan” Phase-IIT

New Shimla-171 009.

Water Cess Return March, 2009,

Dear Sir,

1. Wat::r cess return for the month of March, 2009 is forwarded herewith for
your kind information please, ' ! |

i

Thanking you,

Yours faithfully,
MO MEAKIN LTD

Encl: 1

olGS ur, Retd
hief Exewtiw:ﬁﬂiffr B

cc: The Environment Engineer
HP State Environment Protection
& Pollution Control Board, - along-with return
SCF-6, Sector 4 f
Parwanoo-173 220
Distt Solan (H.P)

1

G scanned with OKEN Scanner
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A
>
Form| .
(See rule 47) o, 2009
RETURN REGARDING WATER CONSUMED DURING MONTH OF MARCH, 2008 _———=——Ta ity of water Remarka
:a::w-ddrm Purposa for which Source Reading &t the beginning __[Reading et the end of the | Quantity of water [If he melarmw:: ;; qualifying for rebats
coneumer eater consummed of the first day of the last day of calendar month (consumed in orofd:’e ";’m implion |according o the
avers
| calendar month under report |under report Kilo ltres o viater for (he previous |assesses
) 3mm1hsofu'lﬂ
: work ried =
- 8 k]
i F] 3 ) 5 6 z
[MOHAN MEAKIN LTD }1. Industrial cosling @ from Municipal - - - ’ ’
ey KASAULU DISTILLERY watersupply mains - --|--... . . - -
KASAULK1 73204 (@) from weltubewell 67,143 67943 - -720 - i
Distt Solan (H.F) (@) from canal - - - - -
(tv) from river - - - - -
(v) from any other source 67,843 68,593 730 =
> Domestic pupase | () trom Municipal - - - - B
watar supply mains
(%) from weltubewedl - = - | - N
(%) from canal - - N ' -
() from river - -. o B - -
(v) from any other source - - 300 N -
3. Processing whereby  |() from Municipal - = - - -
water pets polluted water supply mains
and the polktarts  |() from weltubewell - ) ) - -
are easly (i) from canal
biodegradabie () from river - ' ) - N
H(\r)irnmaﬂyc!:'mrsaurv:« N - o - - H
4. Processing whereby  |(7) from Municipal - . : - -
water gets polluted water supply mains
and the poliutarts (&) from weltubewel - = b - -
are not easlly bio- (W) from canal = - h - -
. f degradable, and lLaodc. |(v) from river " - - - -
I(v) from any other source - =l - - E - -
: 1750 IMCERY NS 0N )y
mfa-cnmlmmba:-mww.1u-aWmmhuisodwmﬂnandyfhlmdwurmpm:anmw{ommmmlschlm. m of the Const \’Kr/
Col G S Rathawr, Retd 4 . )
4479 7] Chiet BrecivaBmear * S VY
S Addresb: MOHAN MEAKIN'tYDll Dsbiiery
\ Kasauli Distillary, Kasauli-173 204 (H.P)

\

Y
bfP\,\a‘) <

=

Scanned with OKEN Scanner—=
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RN HP STATE POLLUTION CONTROi OARD
HIM PARIVESII. PIIASE-111, NEW SHIMLA-171 009

Ph.: 0177 2673766, 2673032 Fax: 0177 2673018
. ASSESSMENT OF CESS
(See seclion-6 of the Water(Prevention and Control of Pollution) Cess Act, 1977)

Name of the Assesses:
Addm: " . M/S Mohan Meakin Lud.
Assessment Period \/Knull Distiltery,Kasauli,District Solan,[L.P.
W:u'u'l s . From 01/03/09 to 31/03/09
Act, 1977, 1 under section-5 read with Rulc-2(b) of the rules made under the Water {Prevention and Control of Pollution) Cess
« . Member-Secretary, HP State Pollution Control Board Shimla have becn sppointed the authority and/or officer o
wham the return under the Act sre 10 bs submitted:

And whereas a retum under the Act has been filed by you before me;
. _Now, therefo.~ upon the consideration of the said retumn filed by you and upon carcful examination thereof Md::,wcs:ﬂ“
ercising my powers under the seetion 6 of the Water {Prevention and Control of Pollution) Cess Act, 1977; 1 hereby the

amount of cess payeol.: by you within one month for the above period as indcated below:
F Purpose for which water consumed Coasumption Rate Gross |Quaality [ Net amount of
of water taken amount of|of rebate | Cess assessed
- ’ for the Cess  |assessed/ | and payable
purpose off assessed [allowed
: assessment (in | (In Rs. Per | (InRs) | (InRs.) (In Rs.)
- K.L) K.L) | )
(f:.):.ilndmal cooling, spraying in mine pits or boiler|  720.00 0.10 72.00 0 ) 72.00
&) Domestic purpose, 730.00 ~0.03 21.90 0 21.50

(c) Processing where by walcr gets polluied and the 0.00 0.02 0.00 0 0.00
pollutants arc: (i) easily biodegradable. (ii) non -toxic; .

ar (ili) both non -in<ic and casily biodcgradable |

(dd Processing wher~by water gets polluted and the! 325.00 0.30 97.50 0 97.50
pollutants arc: () - . easily biodegradable;or (i) toxic!
OF {iis) oL lonic - J not easily biedegradable

.

Grand Total 191.40{ —

Say Rupecs 191 «~—
~ - -ss amounl shown above bc remitted in the office of Assistanl Environmental Engincer, HP SPCB Parwanoo under
intimation 1o this office within 30 days from the date of issue of the order that is on or before 25//05/09 failing which under
section 10 of the Act. asscssee shall be liable to pay interest at the raie o 2% per month on the amount of ¢cess ta be paid from the

date on which such payment is dug till such amount is actually pald.

E; ) : Mm;ps’“ﬂw/'
' N ~— H.P. Siate Pollution Eontrol Board
No. HP SPCB/Cess/lohan Meakia Kasuli Distillery/75- ﬂ’-\f 2 J"I Qg-} Dited ‘&* S‘- (v] 5

Copy forwarded to: . : ) , ,
1. Collecting Author;j- The Assistant Eavironmental Engineer, HP SPCB, Parwanoa for information and necessary action.,

i! g 2. The assessment. ‘ess file. .
& . @ O‘N-(‘u nelseed WJM/? pow s

. Memider Secretary

P

Q ORI o VG:\J&-}:%_RED
771 oA wenliocdt
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FAxm(l) !%7-;22%'1]‘2(2)3099' 272253 Telegrams: DIsT. ILLERY
Email: mml kasauli@gmail.com i
Mohan Meakin Ltd.
Rail Station * epd. 02 A P,
DI way latonRgl s Regd, OfMice: SOLAN BREWERY (ILP.) ]{ASAU[J DIS T[LLERY
(N.RLY) KASAULI (ELP)
PIN: 173 204 IND
Ref.No./P/155/24(5) 06 May, 2009
: : “REGISTERED A/D”
The Envxronn}ental Engineer
HP State Environment Protection
& Pollution Control Board,
SCF-6, Sector —4,
Parwanoo-173 220 Y
Distt Solan (H.P)
Payment of cess under Water Prevention
Dear § & Control of Polution) Cess Act.
'Dear Sir, i
Kindly refer to endorsement No.HPSPCB/Cess/Mohan Mé';akin Kasauli Distillery/75-
: 2153-55 dated 02.05.2009 from the Member Secretary, HP State Environment Protection
' . and Pollution Control Board, New Shimla by which we have been asked to remit a sum of
Rs.191/-(Rupees one bundred and ninety-one only) on account of cess for the period from
03.03.2009t0 3 1.03.2009.
As desired, we enclose herewith multicity cheque bearing No. 001650 dated 06.05.2009 for i
Rs.191/-only drawn in your favour on State Bank of Patiala please. ' /
Kindly send us your official receipt for the cheque and in the meantime, acknowledge receipt. '.f}
Thanking yod,
| -

ColG S Rathaur, Retd

The Mem

cC.
HP State

“paryavar
New Simla-17

cc: Cashier

AKINLTD

jef Executive Ofﬂ%‘r'

er Secretary, L .
Environment Protection & Pollution Control Board
an Bhawan” Phase- 111, | 1
1 009.

Eh ' ‘ Encl:1 £ /

J

[
/

for kind information pl¢

nt

e b e et
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Telephones:01792
Kazauli: 272021, 272099 2
FAX: 01792-272099 728 ) s
Email: mml.kasauli@gmail.com
WTLL 1088

Mohan Meakin Limited

i ion: Regd. Ofice: §
mwgg #d. Ofive: SOLAN BREWERY (11.P.) KASAULI DISTILLERY
(N.RLY) | KASAULI (H.P)
' PIN: 173 204 INDIA

Ref No. P/480/24(5) 01 September, 2009

The Member Secretary

HP State Environment Protection

) & Pollution Control Board
Paryavaran Bhawan” Phase-IIT

New Shimla-171 009.
. Water Cess Return August, 2009.
Dear Sir,

1. Wat.er cess return for the month of August, 2009 is forwarded herewith for
your kind information please.

Thanking you, :
Encl: 1
Yours faithfully,

cc: The Environment Engineer
HP State Environment Protection

& Pollution Control Board,
SCF-6, Sector 4
Parwanoo-173 220

Distt Solan (H.P)

= along-with return

G scanned with OKEN Scanner
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S;wml
RETURN REGARDING WATER co‘nsua.n-.dseggunme MONTH OF AUGUST, 2009
Az = aoo=ss 2oecse Trwch Sasce Reading 3l the begining Readng al ke eng of the [Quantity of vialer If the meter was olt Quantity of water Remana
I Te s lEE‘m‘s."a: of the first day of the last day of ea'endar month [consumed in of order the morithly qualifying for rebata
c2lencar month undar report undef report Kio [Rres average consumgtion according Lo the
of water for the previous
3 months of the
- working period
1 2 3 4 3 6 7 8 ]
MOSAN MEAKN [0 |4 s conig Q to Lenicesl - = 0 - - -
KSAUICSTRIERY w== sooly s -
KASAUL-TTZZE @) £ wel herrsd £3,663 69,503 -- - -
== Sc=n (P & tomcad - . - - .
&) Eom v - . - - .
) £0m =y ofer souTe €9,558 69,743 - = -
2 Domeste prpose D Eom Manea! - -] - - -
w==r Loy mEns
) fme=litoewsd - - - - -
& oz - . - - -4 -
() o river - - - - -
(¥} from any obher sourTe - - 320 . -
2 Frressrgwersy | from Lanicp=! ~ - i - -
wZer gets pokdzd walar suoply rmzins
= Te poli iy ) from welt Sewel - - - - -
=72 exsiy () from czrd
Bodegacanie &) oo e - - - - -
(v} rora any other source - - - - -
1
4 Processing whersby  [() from banicied - - - . .
wZar gets poli fed wzler sy mains
vl T pol tarts ) from welttewel - - - R .
e 1ot exs¥y bio- 3 froes canal - - - - |
degracziie, s kic. | () from fieer - . o _ N
{¥) from ary other soures - - . _ .
320 e -
for ciaiming retate urder Cal 7 i n i ,
) for clairing et B¢ sssessse shall incicate n this column the analtical ard other reports annexed 1o this returm I this claim, Sgnature of the € Wﬂ'
Name Col G S Rathaur, Retd

Chief Exacutive Officer

Address; MOHAN MEAKIN LTD {
Kasaull Distilery, Kasauli-173 204 (H Pk

¥ Sscanned with OKEN Scannps
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HP STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-II, NEW SHIMLA-171 009
Ph.: 0177 2673766, 26730132 Fax: 1177 2673018
ASSESSMENT OF CESS

(See section-6 of the Water(Prevention and Control of Pollution) Cess Act. 1977}
~M/S Mohan Meakin Ltd.

Name of the Assesses:
Address ) - Kasull Distlifery,Knsnull, DI!lrfclSt:lyl."-P-
Assessment Period ! From 01/08/09 to 30/08/09 wution)
Whereas under section-5 read with Rule-2(b) of the rules made under lhc Water (Prevention and Control of Pollu n:lm
Cess Act 1977, I, Member-Secretary, HP State Pollution Control Doard Shimla have been eppointed the authority and/or ©
to whom the retumn under the Act are 10 be submitted;
And whereas a return under the Act has been filed by you belore me: 4 also after
Now, therefore, upon the consideration of the said retumn filed by you and upon coreful examination thereof and & ol
exercising my powers under the scetion 6 of the Water (Prevention and Control of Pollution) Cess Act. I977 | hereby assess
amount of cess payable by you within one month for the nbove period as indcated below: : nt;f_
" Purpose for which water consumed Consumption Rate Gross [Quantity Net amou 4
of water taken amount of|of rebate | Cess 53"’;:
for the purpose Cess '[assessed/ | and payable
of assessment assessed [allowed ]
{inK.L) [ (InRs.Per| (InRs.) | §inRs) (In Rs.)
K.L)
(a) Industrial cooling, spraying in mine pits or boiler]  140.00 0.19 14.00 0 14.00
feed. .
(b) Domestic purpose. v ] 180,00 0.03 540 0 5.40
(c) Processing where by water gets polluted and, lhe . 0.00 0.02 0.00 0 0.00
. [pollutants are: (i) easily biodegradable, (i) non ~toxics)
or (iii) both non -toxic axd easily biodegradable
(d) Processing whercby water gets polluted and the| ~ 320.00 0.30 96.00 0 96.00
pollutants are: (i) not easily biodegradableor (i) Y
toxic; ordwi) both toxic and not casily biodegradble o
Grand Total 115.40
= . Say Rupees o 15

~ 7772, The assessment oT cess file. "~

The cess amount shown above be remitted in the office of Assislant Gnvironmenlal Enginecr, 11P SPCB Parwanoo wnder
intimation to this office within 30 days from lhe dd!E of issue of the order Ih.u is on or before 30!10-'09 f‘mhng \'.h;ch under

Member Secreta
P State Pollution Contr, ard

No. HP SPCB/Cess/Mohan MeaklnKasuli Distillery/75- / Z 6] '5 - ! _\’— '@‘3‘ Dated —QL' t}f

Copy forwarded to:
1. Collecting Authority- The Assistant Enwr ental Lngnc HP SPCB, Parwanoo for information and ntccs.\m-y act]
clion.

seclion 10 of the Ac, assessee shall be liabl
the date on which such payment is

WM&%@Q\ .

-

voy IED
oﬂlﬂ l)ft—-ﬁ- i
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2

. 73099, 272253
Imnl.knsauli@gmnil.cmn

Mohan M':‘E'z'ili'in Limited

g;!ﬂwny Station ; Tepd. OMer! NOLAN BREWERY (ILF.,)

(N.RLY) R

RefNo./p/s5 1724(5)

The Environmental Engincer

HP State Environment Protection
& Pollution Control Board,

SCF-6, Sector -4,

Parwanoo-173 220

18

Felegrams: DISTILLERY

KASAULI DISTILLERY
KASAULI(H.P)
PIN: 173 204 [NDIA

21 October 2009

“REGISTERED A/D”

Distt Solan (H.P)
Payment of cess under Water (Prevention
& Control of Pollution) Cess Act.

Dear Sir, .

Kindly refer to endorsement No. HPSPCB/Cess/Mohan Meakin Kasau.li Distillery/75- )
13613-15 dated 12.10.2009 from the Member Secretary, HP State Environment Protection
and Pollution Control Board, New Shimla by which we have been asked to remit a sum of

Rs.115/-(Rupees One hundred and fifteen only) on account of cess for the period from

01.08.2009 to 30.08.2009,

As desired, we enclose herewith multicity cheque bearing No. 002280 dated 21.10.2009 for

Rs.115/-only drawn in your favour on State Bank of Patiala please.

Kindly send us your official receipt for the cheque and in the meantime, acknowledge receipt.

Thanking you,

) ;—? er Secretary,
cc: 1}1{‘; I;:m Environment Protection & Pollution Control Board

“Paryavaran Bhawan” Phase- I1I,
New Simla-171 009.

cc: Cashier

Encl: 1

for kind information please.
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Telephones:01792

Kasauli: 272021, 272
FAX: 01792-272099 9927223

Email: mml.hsauli@gmil.mm

Mohan Meakin Limited

20

Telegrams: DISTILLERY

Railway Station: Regd. Office: SOLAN BREWEIRY (31.P.) KASAULI DISTILLERY
DHARAMPUR KASAULI (H.P)
PLREY) PIN: 173 204 INDIA
Ref.No. P12/24(5) 01 April, 2010
The Member Sceretary
HP State Pollution Control Board
“HIM PARIV ESH”, Phase-111
New Shimla-171009
Email mspeb-hp@gic.in
Water Cess Return March, 2010.
Dear Sir, -
1. Water cess return for the month of March, 2010 is forwarded herewith for
your kind information please. {
* Thanking you,
i Encl: 1
Yours faithfully,
MEAKIN LIMITED
Kotha, Retd
Chief Executive Officer
cc: The Environment Engineer o
HP State Pollution Control Board, - along-with return
SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P)

(& Scanned with OKeN Scanner
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Fom|
(Sea rula 47)
RETURN REGARDING WATER CONSUMED DURING MONTH OF MARCH, 2010
NET B0 SXTESS immmm Source Reading at tha begnning Resdng at the end of the Quamvc:;mm If the mater was out Quantiy of water |
T Sonsue Sonsred of the first day of the hadwotu‘eaﬁarnmmmmh of ordar the maeathly qualifing for rebate
caWrwhmdertmﬂmdur&pm Ko Bras aversgs consumption  (according o the
of water for the pravious [assessea
) 3 months of the
1 2 3 4 5 7 8
I
LOHAN MEAN LTD 1. st soing R o Wnichsl - - - -
NASALL) DSTRLERY WER SDpy Mty -
RASULR1TEM @ Bom weltdewsl 74013 74619 365 - =
D= Soms M) & ko canal - - -
) fom rheer - - - - -
&) Eom any othar serce 383 74,588 500 A - -0
= Dormestc popess Q S Momcpsl - - - - -
S R ey mBng
0 fomn weldbewel - - = . =
&) qom el - - - = -
&) fom fver - - = = -
) Fom any oher source - - 350 - -
= Processig wherely |3 o Municps! - - - = =
e Dty Dol e w=2Er S roly meins
aad B polR o D Zom wal T tewny - - = - -
e easly = Fom cacal
Bore—rayue ) Fom dver - = = = =
) £om any other sourca - - - - -
M. Processing wheresy () Fom Municpal - - - - -
e pebs poli ey wEA Srply mars .- -
0 S pokerrs (D fom weltbews] - - - - -
s ot easiy b (&) from cansd - = = - -
Segracae g loxc (v) fom river - - - - -
§om 20y cer soures - - N - -
1 1215
Signature of the Cor Ar%

) for clarming reaae mﬁ?mmmiﬂ:hﬁwnhmmmmmmmmmhmm

2%é1)
Sov

25719

59&
7'76379

s

Nama CNGSRAthaur

Address: I'DHAN HEA.KI.N LTD
Kasaull Disblery, Kasauli-173 204 (H.P)

N
=

G scanneq with OKEN Scanner




27 Co¥G'S Rathaur, Retd ..

O L e

682 22

clcphoncs:ulwz . DISTILLE]
FAX _I‘i}:lzn 21, 272099, 272253 Telegrams:
Email; g 2272099
Uli@gmajj, t‘; {4
¢ ‘» r‘I ‘.:1
: Mohan M&3Kin Limited
g:ikway Station ; Regd. OMice: SOLAN DREWERY {ILP,) KASAUL D,gg-,LLE
ULI (H.
o pes
RefNo./pi14/ 24(5) 04 May, 2010
“REGISTERED A/T,
The Regional Officer

State Pollution Control Board,
CF-6, Sector —4,
Pan'-ranoo-173 220 J

Distt Solan (H.P)
Payment of cess under Water (Prevention
. . & Controj of Pollution) Cess Act,
Dear Si, :

Kindly refer to endorsement No, HPSPCB/Cess/Mohan Meakin Kasauli Distillery/75-
2079-81 dated 30.04.2010 from the Member Secretary, HP State Pollution Control Board,
New Shimfa by which we have been asked to remit a sum of Rs. 1 57/-(Rupees one hundred
fifty-seven only) on account of cess for the period from 01,03.2010 to 31.03.2010.

As desired, we enclose herewith multicity cheque bearing No. 003192 dated 04.05.2010 for
Rs.157/-only drawn in your favour on State Bank of Patiala,

Kindly send us your official receipt for the cheque and in the meantime, acknowledge receipt.

'Thanh'ng you,

- Encl: 1

“i% (Chief Executive ggc'cr"f s
¥ VA
© ce:  The Mémber Secretary, |
HP State Iinvironment Protection & Pollution Control Board
- “HIM PARIVESH” Phase- 11, :

New Simla-171 009,

)

for kind information please,

cc: Cashier

fflu
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P

-':' T\\\ - 7 U/
\i‘;‘% P STATE POLLUTION CONTROL BOARD qu
R VM PARIVESH, PHIASE-E, NEW SHIMELA«171 009

Ph2 0UY 2820048, 2070032 Pavs 0171 2423014

(s ANSEXAMENT OF CESS W
Namg of e Ao, €@ sectivn-d of Watea(Proventlon and Control of Pullugon) Cess A, 1977) 7 ’b/’m

A ' 79 Mohan Meekin Lid, 5
Kapaull Disthitery, Kasawll, Blatrlet Solan, {4V,

Assessmen) pegy .
“'h":: ::\4 ‘ From 01/01/10 10 31/01/10
A1, \ Mcmbc:r-‘:"m-s read wiih Itula-2¢h) of the les mada uniler the Water {Preventien and Conuol ol!:um—-;:;f:
» e retum ungey lh‘:‘;:?,lglll:’15l.|r Pollutlon Conirol Doard Shimln have been sppolnted Uk authorlty and/w 0
W1 submied,
And wh 4
Now, m‘::; A retum under tho Acthas been filed by yow before me; 1o er
. — Sxereliing niy N““'-’- UPon the considerailon of the said rcturn filed Ly you and vpon carelul exemlnation Uireol m . :M
Amount of ersy p.:;l “;dcr the 3cctian § of dio Water (Picvention sad Control of Pollution) Caks Adt, 1977 § berebry esoezs
W" You within due month for ta ahove perod as Indeated below:
POME for which wafer consumed Cuntumpiion Nate Gron |Qusstity of [Fet amovat of
amount of [rebute Car aicised

Ta of waicr baken
- . for the purposc Ceny  [asscssed/ aad payrtie
of aucsweat suscsred fallawed
%\ (nKL) [Tt rer| (mis) | (lava) | (aRe)
(8) Industriag 1 ; - KL)
a cooling, spreying in mina pl or bolia] 345,60 0.10 16.50 0 1634
A | '
(b) Dumull.d purpose, 500,00 0,03 15.00 0 1509
(€) Procossing where by waler ge(s polluted and the 000 002 000 0 009
pollutants are: (i) casily biodegrudable, (il) non slaxie;
- or ([ii) both non -toxic and easily biodegradable
R (d) Processing whereby water Bets poliuied and th 150,00 0.Jo 105.00 0 105 004
pollutants are: (I} nol cosily biodegradable:or (15 tavi
. i or (lii) bath toxlc and nol casily biodegradable ‘
. _ Grand Tolxrl P X
— Say Rupcu] 157

The cess amounl showm abave be remiticd in the shape of D D, in Ui favour of Reglonsl Officer, 1T SPCO Parn
under intimalion 10 this offica within 30 days from the date of issuc of e arder (ha |5 on o before 3208410 Mwling which saeq,
section 10 of the Act, asscsscr shall be lisble to pay interest al Uie mate of 2% per month on Lthe amount of cess 10 Mapdd‘;u:n:

date on which such payment Is due nill such amount is actually pald.
Member Socrerary
% H.P. State Poltutton Copgpys
No. JIP SPCD/Cra/Mahan MeakinKasull Distillery/7s- ()?‘}' ~ 7 . 4‘1‘2&«7{0

Copy forwarded o]
1. Collecting Authorily= The Reglvnsl OfTicer, 1P SI'CO, Parwanioo for informatiyn and nesesary action pleage
. |

’ 2 The assexsncnl of cess file,

“ Ii E'; E é } r me.}“s . N
6 1&(0%474% NP, Stare Polturion C‘Mnu;‘:::f

9,
IS7e0
PA"‘»‘SH?Q' rO PAFYMEM‘
\ %} /a";omm
;h VOUCRHED

TFI*.’/;D amD 2\ 1\_}.1;0_ 10 N

i &
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Telephones:01792

Kasauli: 272021, 2720
FAX:01792-272099 %, 2712252

Telegrams: DISTILLERY ‘

Email: mml.kasanli@gmail com QZTF;L
e
— Mohan Meakin Limited
e ) Sl |
RefNo, /P/1049/24(5) 03 February, 2011 |
The Member Secretary

EIP State Pollution Clontro] fioard
HIM PARIVESH”, Phase-IIL
New Shimla-171009

Email mspob-hp@nic.in

Water Cess Return January, 2011. !

Dear Sir,

1. Water cess return for the month of janﬁary, 2011 is forwarded herewith for

your kind information please. |

|
. Thanking you,

Encl: 1
Yours faithfully, :

M MEAKIN LIMITED

Co)G S Rathaur, Retd

ief Executive Officer

cc: The Environment Engineer
HP State Pollution Control Board, - along-with retumn
SCF-6, Sector 4
Parwanoo-173 220 _
Distt Solan (H.P) L |

R —————— L - —J — -
e T e

| SR S
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|
| Form |
| {Sea rule 47) -
| i RETURN REGARDING WATER CONSUMED DURING MONTH OF JANUARY, 201§ -
| Nama and sddress ]P“w' for which Source Reading at the beginning  [Reading al the end of the [Quaniity of walerllf the meter was out  |Quantity 0"':3*" I Remarks
{ ol the consumer water consumed of the first day of the last day of calendar mont{consumedin  [of order the monthly  [qualifying e [:!.bala
’ calendar month under reparlunder report Kfo litres average consumption  laccording
of water for the previous |assessee
3 months of the
! working period 3
!w { \ 2 3 r 3 s 7 8
MOHAN MEAKIN LTD | 1. Industral cooling (@) from Musicipal - - - - -
KASAULI DISTWLERY water supply mains = - -
KASAUL-TIZ04 ) from welltubewell 78280 79310 400 - -
\ D2 Solan (HLP) (iif) from canal - - - I
3 (iv) from river - . - - -
\ (v) fram any other sourca 70,643 79,443 1,]80 - -
2 Domestic purpase () from Municipal u - - - - -
water supply mains
(i) from welltubewel - - = - -
(iil) from canal - - - - -
() from river = - - - -
- (v) from amy otser source - - 250 - -
3. Processing whereby |() from Muni - - - - -
waer pets pokuied water supply mains
and the politants (@) from well'tubewell - - = - -
are essily (i) from canal
bicsegradable (1) from river - - - - -
(v) from any other source - - . -1 .
4. Processing whereby (i) from Municipal - - - - .
wxier gets polluted waler supply mains
and the polktaris (i}) from welltubewell

sre nol easiy bio- | (i) from canal
degradadie, and loxic|(iv) from siver

(v) from any other source
[} 1,830 =
) for ing rebala under Col 7 the assessee shall indicate in this column the analytical and other reporls annexed ta this return in this clalm. Signature of the Cunsumer] \-%’/ ’
claiming Name  ColG S Ratha "Reld
Chief Executiva Qfficar
Address: MOHAN MEAKINLTD )
Kasauli Distillery, Kasaul173 204 (H.P) -

AL~
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{elephones:t)l 792
\asauli: 272021, 27209
FAN: 0179227259 » 272253 $

Email; X i i
mml.kmﬁuln@gmml.com

Mohan MC«:;T('i.;l Limited

R:.u'l\\‘a_\' Station: Regd Oftice: SOLAN BREWERY (1] )

DHARAMPYUR
(N.RLY)

Ref:No. /p/1 158/24(5)

The Member Secretary

State Pollution Control Bo
ard
HIM PARTY ESH”, Phase-I1z
New Shimla-l71009

Emai] mspcb-hn@nic.in

. .27

Telegrams: DISTILLERY

KASAULIDISTILLERY
KASAULI(H F)
PIN. 173 204 INDIA

05 February, 2011

Water Cess Returp February, 2011.

1. Water cess Teturn for the month of February, 2011 is forwarded herewith for

your kind informatjon please. !
Thanking you,

Yours faithfully,
MOHAN MEAKIN LIMITED

X N
0l GS Ralha:'QJ)rg{_e'lﬂ _
lChief Executive Officer

cc: The Enéironment Engineer
HP State Pollution Control Board,
SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P) - ) :

Encl: 1

- along-with returm
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Form |
(See rule 47)
ING WATER CONSUMED DURING MONTH OF FEBRUARY, A1,
RETURN RE;?:%&;?'IM!Q Reading al the end of the |Quanlity of walet |l he fieter was oul Quaniity of water , ) Remarks
e ruasTes | |umose mowhah Source :"’dm:g“ day of the tas! day of calendar montHconsumedin  lof ordeg the monihly qu:l-rl‘ém-; Zr ;-..ba.a
corsamer consced i Kilo litres awe umphon  |accordmg 1o Iha
- under repo 1208 consump!
calendar manth uader repon cl waler for the previous [assesses
3 moalhs of the
wneg period
3 4 5 6 7 2 3
\ 1 i - 3
\ . i . N . -
DEOMAN MSARN LD |1 st oo ;Qt'mh&.'qal-m ]
“.-.- vr‘- m—sm [yor1 N _
x..s...;_,.t—.:nq o tom -Q:Leae.: 76310 80010 200 - -
, o= So= iE) 1) S=m anal R - . - -
i) ST over - - _ -
X} &= =¥ obher souste 73443 80.i43 &C0
: < Comescroormoss |2 E== Menacpal - - - - _
i | W= soply mains ) )
" ) S=m el tbewe] - - - :
§ g Somcenal - - - -
! \ [} Tom e - - _‘M . - -
"?‘ H ¥] 5== 37y other source - - '3_,‘.. NS - -
f = Frocessre wrewty |7 fom neral - - - - -
' EZeoemlren  owee SUPPY mang
| FT e o= ,:: 2= wellibewey - - - . -
i = ezsdy () f== cznal
Eocesaie for; &om mear - - o - -
v} oo any cther source - - - - -
[ Frocessrs weessoy |49 from Lenicipal - _ . . )
| wZer peis pobeed wZiEr S:0pk mains
| e e pedranis iy 4o vettiteuet . i . ] )
=€ ral ey b~ 14 ) o cznad _ ) - - :
CEFtem oor oy ey e rer . i : -
— 7, T 20y Ciret source .
= - %00 -
- =~
R N rumzzrnra.zgn:r-smﬂmummmumm ; \
f 18ponis annexed 1o this retyrn in Lvis claim S gnalurs ol tha Consy, mer h

Name CiGs Rathaye,

R

Chiet Exaculve Cnesr
Addiess MOHAN MEAKIN LD

{asaub DisLiery, Kasauk-173 204 (HP)

N
oo

G scanneq With OKEN Scanner
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‘Telephones:01792 & y T elegrams: DIST IAERY
Knsauli: 272021, 272099, 272253 X 4
FAX: 01792-272099
Emadl; mml kasauli@gmall.com e Sale
] * M
Mohan Meakin Limited o
Regd. OfMice. SOLAN BREWERY (111 L ASAULL ms'm,l,l,ﬂ
Railwny Statlon: KASAULI(H I ,
DHARAMPUR pIn; 173 204 ISDIA
(N.RLY)
05 April 2011
Ref.No. /P/15/24(5) !

The Member Secretary

HP State Pollution Control Board
“HIM PARIVESH”, Phase-IIi
New Shimla-171009

Email mspeb-hp@nic.in
Water Cess Return March, 2011.

Dear Sir,

1. Water cess return for the month of March, 2011 is forwarded herewith for
your kind information please.

ThasRne Yoty Encl: 1
ithfully,
MEAKIN LIMITED

Col & S Rathaur, Retd
el Executive Q’fﬁcer

cc: The Environment Engineer '
HP State Pollution Control Board, - along-with return
SCF-6, Sector 4
Parwanoo-173 220
I3istt Solan (H.I)

G

29

2011
he meter was out

order the monthly
2rage consumplior
wrater fof the previ
norihs of the
rring peficd

7

e —

mature ¢flhe C
me CelGS
Chief
dress: MOHARM
Kasa
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-

] Forre |
l (Sao rula 47)
§ RETURN REGARDING WATER CONSUMED DURING MONTH OF IwARCH, 2011
# \Name and address Purpose for which Source 'Reading al tha beginning  |Roading o1 the ond of tho |Quanlily of waler|If Tho moler vas out Quantily of vralar | A
1+ ol the consumer waler consumed of the firsl day of 1he lasi day of calendar moniiconsumnd In of ardar the monlhly qualifying for rabate emarks
calondar month under reporifunder roport Kito llires avorage consumplion  [according lo Ihe
g of waler for tho provious [asaa3son
: \ ! 3 monlhs of Ihe
\ B wiorking poriod
e\ 1 | 2_ | 3 4 5 6 7 e 5
(|
g, 3 MOHAN TATAKIN LTD |1. Industrial cooling () from Municipal \ - - - - -
| KASAULI DISTILLERY waler supply mains -
P KASAULI-1T2204 (i) from welllubewell 80010 80710 314 - -
i Distt Solan (H.P) (i) from canal - - -
} (iv) from river - - -
| (v) from any other source 80,143 80912 245 - -
{ 2. Domeslic purpase  |(i) from Municipal . - - - -
water supply mains
¢ (1) from welllubewell - - . = -
(in) from canal - . . - -
() from river - - - - -
{v) from any other source - - 5i0 - -
? H 3. Processing whereby (i) frem Municipal - - - - -
\ waler gets polivted waler supply mains
and the polltzals (@) from well'tubewell - - - - -
: are easiy (i) from canal
biodegradable (iv) from siver - - - -
! {(v) from any olher source = - - -
4. Processing whereby |(7) from Municipal - - - - -
\ vraler gets polivied wa'zr supply mains
and the pollutants () from welliubewell ) - - - . .
zre nol easily bio- | (ui) [rom canal b - - _ . N
l degradable, and toxic|(w) from fiver - _ . i -
1 (v} from 2ny other source - - - - -
1458 7

(") for clziming rebale under Col. 7 the assessee shall indicate in this column the analylical and olher reports annexed lo Ihls retum in this claim.

OJ%

Signature of \he Consumer

Name  ColG S Rathaur;
Chief Exes(liya Otseef

Address: MOHAN MEAKIR LTD

Kasauli Qistiliry, Kuaul&ﬁ%-r‘t;iﬂ
C:STWLERY

L
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| \" | . ﬁy
N HP STATE POLLUTION CONTROL BOARD ”‘f&’\w"
M PARIVESII, MIIASE-1TI, NEW SIIIMLA-171 009

) \ . Ph.: 0177 2673766, 2673032 Fux: 0177 2673018 e,
, - ASSESSMENT OF CESS$ ' 78
Name of the Asscsses; .,mﬁ;n.n Meakin Ltd.
Address . Iasaull Distilfery, Kasaull, District Sofan, HL.P.
~  AsscssmentPeriod From 01/01/11 to 31/03/11 .

Whereas under scction-5 rend with Rule-2(b) of thg rules made under the Water (Prevention and Control of Pollution) ~

Cess Act, 1977, I, Member-Sccretary, HP Stats Pollution Control Board Shimla have been appointed the authority and/or
officer to whom the return under the Act arc to be submitted;

And whereas a retumn under the Act has been filed by you before me;

Now, therefore, upon the consideration of the sold retum filed by you nnd upon carcful examination thereof and also
after excrcising my powers under the section 6 of the Water (Prevention and Control of Pollution) Cess Aty 1977; 1 hereby
assess the amount of cess payable by you within one month for the above period as indcated below:

o, -~ Furpose for which water consumed Consumption Rate Gross [Quantity of | Net :mount;
% (= of water taken amount of |rebate Cess mus;
7 for the purpose; Cess  |assessed/ and payable
of assessment - assessed |[allowed |
(nKL) [ (InRs.Per| (InRs) | (InRs) (In Rs)
KL) .
(2) Industrial cooling, spraying in mine pits o ~ 3839.00 0.10 383.90 0 383.50 <
boiler feed. _
(b) Domestic purpose. 860.00 ~0.03 25.80 0 25.80¢"
(c) Processing where by water gets polluted and 0.00 0.2 0.00 0 0.00]
" |the pollutants are: (i) casily biodegradable, ii) non| ' ’
— = |-toxic;. or (iii) both non -toxic and easily !
: biodegradable - S ]
o (.;) Pmma:ing whercby water gets polluted and] 0,00 030 ~0.00 0 0.00
the pollutants are: () not easily biodegradablejor g
(i) toxic ; or (iii) both toxic and not easily ) M A
i le K _
Holeprceh - - Grand Total 409.70
_ Say Rupees| - 410 X~
. - The cess amount shown above be remitted in the shape of D.D, in the favour of Regional Officer, HP SPCB Parwanoo,

under intimation to this office within 30 days from the date of issue of the order that is on or before 14/07/11 failing Which
under section 10 of the Act, assessee shall be liable to pay interest at the rate of 2% per month on the amount of cess to be
paid from the date on which such payment is due till such amount is actually paid, |

You are requested to furnish the Water Cess reiurn from 01/04/11 on-wards onl!n-c through HIM-XGN.

-

Member Secretary
HLP. State r‘b""ﬂa" Control Board

No. HP SPCB/Cesy/(75)Mobsn Meakin(Kasuliyo. ¢~ & 92-G3 " Dated_Lbc Lel)

- Copy forwarded to: ‘ -
1. Collecting Authority- The Regional Officer, HP SPCB, Parwanoo for informatlon and necessary action please.

2, The assessment of c¢ss file. C@' 'ﬁ’@m 4{‘((014/«{41{ éAL@“@ )/’

_ Ug-0a {
PASSED R PAYMENT Tember Secretary
o, H.P. State Pollution Control Board

-

g e et

PAYD
DateA\e]all....

VOUCHED —

' _ w2 AT

’
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Ao vl
Telephonex:01792 ]
Rusauli: 272021, 292099, 272293 h, Telegrums; DISTILLLIRY
FAX : 01792-272099 \

Bl mnlkasauligdgmnll.com

Mohan MEiKin Limited

[ . N Negile |
:;?;IA“}?A:::;‘:;\‘T‘\ . CHu OMeer ROLAN DULEWENRY (“.I'J KAHA‘”J ”IH’”L’:HRV
d KASAULI(ILE)
(N.RLY) PIN; 173 204 GNDIA
RelfNo./1/310724 (5) 24 Junc 2011
“REGISTERED A/D?,
The Regional Officer
HP State Pollution Control Doard,
) SCF-6, Sector 4,
E:m Parwanoo-173 220
. Distt Solan (H.I)
Payment of cess under Waler (Prevention
. & Control of Pollution) Cess Act.
Dear Sir, .

!

Kindly refer to endorscment No. HPSPCB/Cess/(75)Mohan Meakin (Kasauli)/10-

5893-95 dated 16.06.2011 from the Member Secrctary, HP State Pollution Control Board,
New Shimla by which we have been asked to remit a sum of Rs.410/-(Rupees four hundred
ten only) on account of cess for the period from 01.01.2011 to 31.03.201 ¢.

rewith multicity cheque bearing No. 032984 dated 24.06.2011 for

As desired, we enclose he
¢ te Bank of Patiala,™

Rs.410/-only drawn in your favour on Sta
v_._‘/’-'-'

Kindly send us your official receipt for the cheque and in the meantime, acknowledge receipt.

Thanking you,

ithfully, [TED
MEAKIN LIM Encl: 1

S Rathaur, l}igtd
ief Executive O Zﬂ‘ ’

. Secretary, . '
o T}l;; I;{zte ECr:vironment Protection & Pollution Control Board

“HIM PARIVESH” Phase- 111,
New Simla-171 009.

for kind information please.

cc: Cashier

(¥ scanned with OKEN Scanner
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210
HIMACHAL PRADESH STATE POLLUTION CONTROL BOARD
HIM PARIVESI, PHASE-II], NEW SHIMLA-171 009.
rh.91177 267.'1766,2ﬁ73019&3?, Fux 91 1772673018 f)'
AN 1SO 9001 :2008 CERTIFIED DI(GANIZATIUN /’2’-
e

P

- L ’ 5— - g,
7 >~ THE WATER (PREVENTION AND CONTROL OF POLLUTION) CESS ACT, 1977
ASSESSMENT OF CESS N Pag/
| of Pollution) Cess Act, 1977]

14

(See “"i"?’(mc Water (prevention and Contro
gggﬂ;ofmmssesscs ~M/s Mohan Meakin Ltd. KKasaull /
ss of the factory Kasaull Distillery, Kasaull, District Solan ,?_ ‘Ki 1
c-2012.

From 01-May-2012to 31-De

Pl \WHEREAS under section 5 read with rule 2 (b) of the r
h\.tfon] Cess Act, 1977, 1 Member Secretary, I1.P. State Pollution
Pollution, Shimla have been appointed the Authority and/or offl
submitted;’ '

AND WHEREAS a return under the Act has been filed by yo

Now, THEREFORE, upon the considcration of the said retu
-A) of the Water (Prevention an

(Prevention and Control of
ntion and Control of Water
under the Act are t0 be

Assessment period
ules made under the Water

Control Board for the Preve
cer to whom the returns

u before me;

rns filed by you and upon careful
d Control of Polluts

examination thereof
on) Cess Act,

jod as indicated belov/

_and also after exercising my powers under section 6(1
1977, | hereby assess the amount of Cess payable by you within one month in the above per
Purpose for which water Consumption of Rate Gross amount of] Quantity of Netamount of]
e consumed water taken for the| (in Rs.Per K.L)| Cess assessed rebate assessed| Cess assessed
purpose of (in Rs.) allowed and payable
assessment (in ‘ (in Rs:)
- KL) ' _
(@) Industrial cooling 2160 0.10 216.00 0.00 216.00
spraying In mine oOr ; . .
| boiler feed. : ‘
@ [5) Domestic purpose. 3545 0.03 10635 T 0,00 106.35
(c) Processing where by 0 0.20 0.00 0.00 0.00
water gets polluted
and the pollutants are
i) easily
piodegradabie, (ii}
non-taxic; or (iif) both : !
non-toxic an not !
easily biode radable. !
{d) Processing whereby 6191 0.30 1857.30 0.00 185730
water gets polluted
and the pollutants are : !
@i not easily ‘ 0‘7? S
bijodegradable or (ii) E,—v ,r‘-'»’?... T, 1
toxic Or (iii) both roxlic o LA S W
= and not easlly 1 '
s biodegradable. IR e AL
— grand Total 0.0 2179.65
Say Rs. 2180.00
The Cess amoxnt shown abeve be cemitted in the form of DD in the favour of Environmental Engineer, HPSPCB
Parwanoo under intimation to wis office within 30 days from the dale of issue of the order i.c. on or betore 20-Feb-2013 failing
which under section 10 of the Act, Thc 2s5¢55¢S <hall be liable to pay interest at the rate of 2% per month on the amount of Cess o
be paid from the date on which such payment is due (il such amount is actually paid.
Affix the waler meter for the purpose of measwring & recording of quantity of water consumed by your unit as prescn'bgd wncler
section 4 0f Water (Prevention & Control of Pollution) Cess Aet, 1977

Il
. P Sta trol Board
Cess/Mahan NMeakin l(usuulll75-25 9 9 6 /7& Duted Y As

| No.HPSPCB/!
Copy lo i~ .
| ). Collecting Authorily = Environmental Englueer, 1LP State Pellvtion Control Board, Parwanvo fo Grmation and
necessary actiof, -
" 2. The Asscssment of Cess file. /Sﬂ\'
Member Secretary
H. P, State Pollution C vatrol Board
e e e o P i b e G
koL —— Hupue -
= _— g TR
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axauli; 272021, 272009, 272
PAX 10 AT
Panail: nanl hasauliginntl.com

Mo

Railway Station ;
DUARAMPMUR

34

Telograma: DISTILLERY

-n

han l\;‘l"

Mepal, OMeer h'llw.a\

‘ . "
N Limited
WILEWENY (L))

KASAULI UISHLI.F.RY

KASAULI (I1.P)
PIN: 173 204 INDIA

(N.RLY)

RefNo/SSS/ R0 24 (5)

31" January, 2013

UREGISTERE] AD”

The Member Secretary

HP State Pollution Control Board,
“HIM PARIVESH" Phase- III,
New Simla-171 009

1t of cess under Water (Prevention
& Control of Pollution) Cess Act,

oy

Dear Sir,
li /75- 20896-98

SPCB/Cess/) Mohan Meakin Knsnu
t a sum of Rs.2180/-

ch we have been asked to remi
hty only) on account of cess.

Kindly refer to endorsement No. HP
. dated 22.01.2013 from your office by whi
(Rupecs Two Thousand One Hundred ECig

We wish to submit the following in this regards:-

assessed and payablc as Rs. 2179.65 is in cxcess. As per our
ubmitted by us the amount for the period from May 2012 to

a). The net amount of cess
837 only. The calculations are shown at Annexure enclosed.

record and the Returns s
Dec. 2012 should be at Rs.

ven in our Returns from May to Dec. 2012, we have consumed only

b). As per the details gi
ou have worked the cess on 11896 units which is in excess.

9673 units whercas y
ncile. The copies of our returns for the period under review are enclosed

following inputs:=

You are requested 1o reco
for your perusal with the
July, 15 days in October, and November,

rial process was closed during June,
nsumed instead of 6191 shown by

r 105 days. Hence only 21 60 units were co
water for induslrial use,

a). Our indust
2012 icfo
you in respect of processing

b). 1405 units were utilized to provide drinking water ta villagers of Panwa and Chhacher

villages as social responsibilitics.

soradable.

c). Our processing waler which gets polluted, the pollutants thereby are easily biod

(& Scanned with OKEN Scanner

T e — _J

C} Scanned with OKEN Scanner




e o e e

695 35

In the light of above explanations you are requested to amend your cess nssessment for the period

covered by your above mentioned letter.

Notwithstanding above, we are depositing a multicity cheque bearing No. 0‘585'1 1 date(.i 31.01.2013
for Rs. 2180 only drawn in your favour on state bank of Patiala Kasauli (11.P) with Environment
Engineer, HP State Pollution Control Board, Parwanoo with request to adjust excess payment s

made in subsequent liability.

Thanking you,

Yours faithfully,
MEAKIN LIMITED

1(Retd ) G S Rathaur,
Chief Executive Officer

cc:  The Environmental Engineer,
HP State Pollution Control Board
SCF-6, Sector 4
Parwanoo-173 220
Distt Solan (H.P)

Encl: 1

Please find herewith the State Bank of
Patiala, Kasauli multicity cheque No.
058511 dated31.01.2013 for an

amount of Rs. 2180 in accordance with the
instructions contained in above mentioned
letter from the Member Secretary.

& scanned With OKEN Scanner
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i
i
SUMMARY
| WATER CESS ASSESSMENT FROM 157 MAY 2012 TO 31°" DEC. 2012
Name of | Industrial Domestic Processing where | Processing where Misc. Kll;x .
month cooling purpose KL | by water gets by water gets Water wi g
spraying in water polluted and the polluted and the is sqppllc
mine or boiler pollutants are (i) pollutants are (i) to villagers
feed — KL water easily easily
biodegradable (i} | biodegradable or
both non-toxic and | (ii) toxic Or (iii)
] not easily both toxic and not
fE, biodegradable KL | easily
™) \ | water biodegradable KL
D _ . water .
P |May_ 565 600 390 -
b o | June - 450 - ! =
C Dy - 400 - 355~
{-4 August 518 350 465 332
| | September | 561 345 525 -
' |October |239 400 150 =
- November | - 450 - 350
« December | 680 4 550 630 _ 391
Total KL | 2563 ‘ 3545 2160 _1125 {D,:{_S
: Cess 3563 X.10 35;136);03 2160X .,2=432 . 405 X 03
# Amount |=256.30 = . l = 424592 l
i
‘ Net amount of cess assessed and payable Rs. 837

SR

e

—— e
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EAT. 108

MOHAN MEAKIN LIMITED l
Regd. OMice: SOLAN BREWERY (1)
KASAULI DISTILLERY, KASAULI (11P) PIN-173204

- (”J. “‘Ull!“c: vwvw.molinnme: KN,
TEL: 792-2 , v www.mohanmeakin.com
= DL 01 9 . 7202] I'Ak:ﬂl-’:‘)l-Z'?ZU')‘) C-"lu“:I“'.'“l"”@""jh""""‘”‘Ik] <

Ref. No. /55576 F 124(5) 30" September 2015

The Member Secretary

HP State Pollution Control Board
“HIM PAR]VESH". Phase-111
New Shimla-1 71009

Email mspcb-hp@nic.in

Assessment of Cess

Dear Sir,

Reference your letter No. HPSPCB/10058/Cess/263/11290-91 dated 11.09.2015.

Please find herewith a State Bank of Patiala Demand Draft No. 366827 of Rs. 7722/-
in your favor towards cess payment for period from 01.01.2013 to 30.06.2015.

However we beg to mention that a quantity of 14599 KL consumed for domestic purposes
have been included by you in processing where by water gets polluted and the pollutants are
(i) easily biodegradable(ii) non-toxic; or (i) both non- toxic and not easily biodegradable.
Thereby increasing the amount of cess resulting in financial loss to us. You are requested to
reconcile and reimburse the excess amount to us or adjust the same in your next assessment.

You are requested to acknowledge the receipts ol above payment

Thanking you,
ey Encl: 1

Yours faithfully,
MOHAN MEAKIN LIMITED

Cof G S Rathaur, Retd
hief Executive Officer

cc: The Environment Engineer

HP State Pollution Control Board, = along-with return
SCF-6, Seclor 4 '

Parwanoo-173 220 AL _

(G Scanned with oKgN Scanner
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HIMACHAL PRADESH STA"?E POLLUTION CONT BOARD ]

HIM PARIVESH,p) IASE-IILNEW SHIM LA-1710

09
Ph.931177 2673766,2673019 &32,Fax 91 177 2673010 &
THE WATER [I’REVENTION AND CONTROL OF POLI,UTIDN) CESS ACT, 1977 /
ASSESSMENT OF CESs \Q\."g
\/ESee sectlon 6 of e Water (prevention and Cantrol of Pollution) Cess Acl, 1977) \4(«
Name o.fthe Assesses A M/SMohan Mealdns Limlted, Kasaul| Distitlery
Address of the factory

VPO Kasaulj, Distrlct Solan, 11,p, ’% \/h/ |
Assessment period i From 01/01/2013To 30/06/2015 ‘ q

WHEREAS X 6'
Cess Act, 1977

(Prevention and Control of Pollution)
: nd Control of Water Pollution, 3himla
. d/or officer to whom the returns under the Act are to be submitted;
ND WHEREAS 2 return under the Act has been filed by you before me;
Now, THEREF
aRer exerdising my pfwgrRsE‘;:g:;\sti\élconslderatlon of the sald returns filed by you and upon careful examination thereof and also
the amount of Cess Payable by you wi 1:’" 6(1-A) of the Water (Prevention and Control of Pollution) Cess Act, 1977, 1 hereby assess
Y You within ong month in the above perlod as indicated below :
Purpose for which > = = e
@ conl.;um:d Water g;s‘l:surppuon ofwater | Rate Gross amount of Quantity of Netamount of Cess assessed
r €h for the purpose (nRs, | Cessassessed | rebate assessed and payable
- ofassessment (inK.L) |per K.L) (inRs) allowed (InRs.)
3) |Industrial coolin ingin = = — =
mine or boiler fosd, 5" ¥8915 0.10 892.00 0.00 892.00
[(? TP 0 0.03 0.00 0.00 0.00
<) | Processing whera by water 14599 =
gets polluted and the pollutants 0.20 2920.00 0.00 2920.00
are (1) easily blodegradable, (1)
non-toxic; or (iif) both non-
toxic and not easily
biodegradable.
(9) | Processing whereby water gets |~ V13032 030 3910.00 0
polluted and the pollutants are Lo 3910.00
() not easily biodegradable or
(1) taxic. Or (1) both toxle and :
not easily biodegradable. _ B
Grand Total 0.00 7722.00
The Cess amount shown above be remitted in the form of DD in the favour of Enviro
g under intimation to this office within 30 days from the da

ental Engineer, HPSPCR Parwanoo
te ofissue um‘[‘m&“
section 10 of the Act, the assesses shall be ljable to pay interest at the rate of 2%
the date on which such payment Is due till such amount

per month on the amount of Cessto be paid from
5 actually paid. ‘
Affix the water meter for the purpose of measuring & recording of quantity of wat,

er consumed b
4 of Water (Prevention & Cantrol of Pollutia

Y YOur unit as prescribed yng i
n) Cess Act, 1977, Tecton

oy S —

1o]g
Member Secretary

ILP, State Poltution Controt Board
NoMPSPCB/ 10058/cess/263/ || 290 o I

‘ Copy to :-

Dated !_L{_‘,LP’“ (

1. Collecting Authority - Environmental Englneer, HPSFCB, Parwanoo for informatfon ang necessary action,
! 2. The Assessment of Cess file,

—S Z

(lember Secretary

H.P. Stute Pollution Coatrol Board

*Kindly Send your Water Cess Return Online through HIMXGN, No Manual Water coss Return will be Accepted®
‘..— T — H
10/09/2015 NICHP
Q@ Scanned with OKEN Scanner
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/ - osmte Bank of Patiala w’ "
B SB - KASALLI AN s 2lele ol 5]
" 01782-272038 DEMAND DRAFT PO MMy vy oy
i : ENVIRONMENTAL ENGINE _— ‘ "
T il TR ER HPSPCB PARWANQ D+ rawessimscens o a1 775 v vy
% i  ONDEMAND PAY ’ CR ORDER
. d RUPEES _Seven Thousang Seven Hundred and Twenty Two Ohty i
| £ - 3T | [ X |772200 7
§OIB00003386827  Key: YOFBAZ Sr. No: 557522 AMOUNT BELOW 7723(714) ' TETIT  VALUE RECEIVED
‘ : STATE BANK OF PATIALA ' AUTHORISED SIGNATORY MaMAQER
Rl B ) T/ DRAWEE BRANCH:SBP - CCPC CHANDIGARH L o AGD
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M(l)‘llAN MEAKIN LIMITED
8l OMlee: SOLAN BIREWERY (111

KAS G i
SASAULL DISTILLERY, KASAULI (ILE) PIN-173204

CIN No. LASS201P1934PLCO0013S, Webaite: ywww,molusmenkln.com

L: 01792-2720 AN
_____..---1‘!t 21 FAX: 01792-272099 c-madl knsnull@mohanmeaklin.com

f. No. /SSS/!/
Ro “5? 124(3) 26" September, 2017

The Assistant Environment Engi

. HP State Pollution Control Borh:; oty
SCF-6, Scctor 4 '
Parwanoo-173 220

& Distt Solan (H.P)

Sir,

' Assessment of Cless

Kindly refer to endorsement No, HPSPCB/10058/Cess/1257/12276-77 dated
13.09.2017 from the Member Sccretary, HP State Pollution Control Board, New Shimla by
which we have been asked to remit a sum of Rs.3273/-(Rupees Three Thousand Two Hundred
Seventy Three only) on account of cess for the petiod from 01.04.2016 to 30.06.2017.

As desired, we enclose herewith the State Bank of India demand draft No. 856683 dated
26.09.2017 for Rs.3273/-only drawn in your favour on State Bank of India.

Kindly send us 'your official receipt for the cheque and in the meantime, acknowledge

ﬁ) receipt.

Thanking you,

Yours faithfully,
IMITED
MEAKIN & Encl: 1

K At
G S Rathaur, Retd
Chief Exccutive Officer

for kind information please.

Secretary |
The Member nt Protcc'llon & Pollution Control Board

phase- Iil,

cc:
HP State Cnvironm¢
“HIM PARIVESH

New Simla-17) 009.

\

< S\D

L.

-

. o B s " _"\v‘, :J
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(re— "" ~\ l"MA(-"AI. I."AI)“"'” o dl 01 ‘ ’\‘l*‘ 41
‘ W oanron R POLLUTION CONTROL 0OAR
lWlUll|.|'I|NII(-III,NNWHIHMI-I\-I'IIUU'J /

\ — le|!Hni,mm,mmm Wl it 1rrant iy /’_4
TRWATII (PR :
thluN/\Nlu.uN'rtml.m'mnmunrm;,r,.,,.m,‘., oy “ |’3
, ACH, 1977 \“ \/\[
-

) Ahhitinm)
'l‘dl VWO e Wy INTO Ling

(V0 OV 0 s oot o o
I
Nane o 16 Avaeusen 1) MulmnMmllulmIImllml.l(ummll|||;.u||nry (RS

Anhlwnulﬂmth“‘"'f 1o Im'm'"'"I"|||tlh|||llll.||-l'. @/” ’\// A e
Avessment peitad 1Tvem DE/Z2006 0 10002019 - TZ['#W’

KA Wbl e ton b v witly yyo :
Cons An‘l.\:":!"J Member Secretary, LYY, St Il::";;"‘”l::’ tl"r Wt vuilion o vinelor: s Wpog (Provemthen wnl Ganteal of Palbution)
have baen I\llln\h\lrd the Anthan IU! mnl/m' ulllyay 1o \|N|\|nll':|"|||'|l::li!lll‘:"”l u 'llm I;“W””””" it e SR
Womvndor tho Avt oo vo o subinitrod;

AND WIERIAR 4 vetmm mdor the Act heun Bl by you buforo iy
HERITORR, upon the ¢ : ’
Now, ¥ill \n he consdoratlon of Sl votaena flod by you and upon earwful axarination tharaof and also

after exert g my powersinder vectlon 6(1:A) of o Wty
I (I"ovent onir " ! 9 5
the amount of Cost payablo by you wirhin one a1y lhu‘ullfwu lllll-lll:‘:l:l:lulllllttI(I‘:"J'I:Iljll’i)lljt!ﬁ(lfxl:“”””J Cota et 1977 Ihareoy sisess

Purpose for which water Commmption ot water | v 1o ]
e ! Wrows mmmnt of Quinutlty of | Nat smaunt of Ceds assesgad
ﬁ conmumol ";h"“ Tov the papona | (itw, | Gowwawsngaod | robato uu):lunml and payahla
MARLLLLLUN T (Y TH W N T K1) (In 1w allowed (In b}
) | industrlal eonling apraylng in 7006 Py
aneor bolanfed. 7069 010 701,00 0.00 70700
(b) | Domentic purpose, 73051 0,03 221,00 0.00 22100
{¢) | Procewsing whora by wator 0 0,20 0,00 0,00 0.00

el rnllulml anud the pollutanta
ato (1) eawily blodogradablo, (1)
non-1oxlg or ((1) both nons
toxle wmil nul eanlly
blodegradalile,

(d) | Processlng wheiaby waler getn 7010

pulluted and (he pollutants aro

(1) not easlly blodegradable or

(i) voxlc, ?r (l:l) both toxle and
L easlly blodogr A

oL oAl bladugradable Grand Total 0.00 3273.00

030 234500 0.00 234500

! : ONLINE PAYMENT I the favour of Asslatant Environmental Englneer,
din '}!;:ci;owillﬁlrn 30 day from the data of lsano of tha order Le. on or before 12-10-2017
ik ongod shall be lable 1o pay Interent ot the rate of 2% per month on the anount of
hu‘:l::"mnt | duo Ul such umount Ia actually pald,

; antlty of water consumud by your unit as preseribed under section

ding of qu
ct%rdxfzge‘.'ojntfml of Pollutlon) Coss Act, 1977,

The Cess amount shown obove be remitte
HPSPCB Parwanoo under Intimationtot
falling which under section 10 of the Act,
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03  ANNEXURER-2
c, T

MOHAN MEAKIN LIMITED

Regd. Office: SOLAN BREWERY (HP)
KASAULI DISTILLERY, KASAULI (H.P) PIN-173204
CIN No. L1552011P1934PLCO()0135, Website: www.mohanmeakin.com
TEL: 01792-272021 FAX: 01792-272099 ¢-mail: kas
Ref. No. GSR/GS/H16 124(1)

auli@mohanmeakin.com

Dated: 12.08.2024

4‘110 Member Secretary HPGWA — cum —
Superintending Engineer, P&I-11 Unit
Jal Shakti Bhawan. Shimla — §

{
Royalty against usage of ground water

Sir.

References: -

(1) Our letter no. GSR/GS/347, 24(1) dated 27.07.2024.

(11) Your letter no. JSDS-CB~WA—II—GW,"'Z()24V’4365 dated 08.08.2024
>

2. We wish to submit that Mohan Meakin Limited, Kas
Panwa. Tehsil Kasauli.

manufacturine

auli Distillery is located at Village
AD. They are in the business of

oranngd wtor ag d"‘ﬁ?“‘li‘.

District Solan, since the year 1855
alcoholic spirits and thev nge
Himachal Pradesh Ground Walter (Regul
Act 2005 for brew

N Qantiae AN e ) 2 P
el e O S i T Laae

velopment And Management)
he water is generated from the registered
n private land which is recorded in revenue

ation And Control of De
ing and distillation purposes. T
borewell and private springs located within their ow
records.

3.

wat

The Kasauli Distillery had been p
er from these sources for industrial
discontinued w.c.f | Juir 2017

aying Water Cess toAhe HPSPCB

for consumption of
and domestic uses.

The payment of Water Cess wag
Thereafter, we
through registered

on inlmducing of GST.

extraction  of ground  water

are paying royalty for
borewell o

your  office,
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4. Whereas we are paying royalty in respget of use of ground water for industrial purposes
from the borewell religiously, we could not pay royalty in respect of consumption of ground
water from springs located within our private land and recorded in our revenue record w.e.f 2017

duc to ignorance of rules and absence of direction from your office.

5. We had deposited 1'0)':111_\" vide our letter no. GSR/GS/347/24(1) dated 27.07.2024 against
consumption of ground water from our natural spring sources w.e.f financial year 2017-18. The
same has been returned by them with remark that the demand draft be resend in favour of The
Member Secretary HPGWA — cum — Superintending Engineer, P&I-II Unit Jal Shakti Vibhag,
Shimla-3

6. We are therefore remitting now an amount of Rs 24611 /- through demand draft no.
455084 dated 12.08.2024 in favour of The Member Secretary HPGWA — cum — Superintending
Engineer. P&I-II Unit Jal Shakti Vibhag. Shimla — 5 payable at Shimla towards pending due of
royalty including compounding interest in respect of consumption of ground water from our

spring sources w.e.f financial ycar 2017-2018. The copies of log book are being attached for your

kind perusal. The details of the same are given as under: -

Sr.No. = Financial ' Water Consumc&?KL} . Royalty (Rs) | Compounding Total
. Year 5 Amount (Rs) | Amount (Rs)
1 2017-2018 | 20906 | 2091 2775 4866
.2 2018-2019 | 23476 | 2348 2459 4807
T3 7201922020 21692 ! 2170 1852 4022
4 [ 2020-2021 23029 2305 1597 3902
R - 2782 430 4212
6 | 2022-2023 | 20749 ] 2073 729 2802
24611 S
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! N - '
7. The royalty on account of consumption of ground water (10659 KL) from borewell and

our own private springs for the financial year 2023-2024 amounting to Rs 1066 has already been

remitted by us vide PNB Demand Draft No. 455078 dated 06.06.2024 in favour of The Executive
Engineer, JSV Division, Solan payable at Solan.

Thanking vou.

Yours Faithfully e
FOR MOHAWEAK@ LIMITED ;t

o2

.

Brig. Rajeev Thakur, Retd

Deputy General Manager (Opcralions)

Copv to:
1. The Executive Engineer For kind information please.
JSV Division. District Solan

Solan. Himachal Pradesh

19

The Assistant Executive Engineer
JSV Sub Division. Dharampur
District Solan (11P)

For kind information please.



706 46

Qlal l‘ B‘ N (ma‘ s w_n o Am e B oo dag
ageIn & JUBBAR (8 ) <Y (022310) VALID FOR THREE MONTHS ONLY
J (Solan) Himachal P X b L
>nationol bank ) radesh-173228

*

O,
=
§
)
<
g
..<

\ A

g
NI ' 9
’ | |
tR R A SR %‘\-'r%}:&%&ﬂ%k}—.,‘ LR T e t EREiied

t il s E i e g

RPN ICR TR, |
‘ ot e D aed @ W) 'r | 6 ‘
CRPIOUPIREURS . iebeds W LA D o 274 ! .
| 455084 l .“T'T FETF Brarch Serai No ]

dzua Agaa A Purchiser: HOHAN MEAK!
punab nationat bank Roafe °

| ST mal T (& oo Drawse Branch with D.No.

'
'

'
i

'
»
(o
=
T
Q
2
w
m
w)
w
[0]
-
»
3
Q

®1,5508L" 0000 2L00O0t LB Ctan-

h a0 b
T -
~ -~ -

ey



47

PHONE 01792271201 MOHAN MEAII( N."LIMITED KASAULI DISTILLERY

TELEFAX 01792-272099 Regd. Office : Solan Brewery (HP) KASAULI (HP) 173204
CIN No. L15520HP1934PLC000135
E-mail: Kasauli@mohanmeakin.com

Website : www.mohanmeakin.com
Ref. No. GSR/GS/ 13'1 Q4 Dated: 31.05.2024

The Executive Engineer
Jal Shakti Vibhag, Solan Division
District Solan (HP)

Royalty against usage of water

Accordingly, we are hereby depositing an amount of Rs 1066 @ Rs 1 per 10,000 Liter
through PNB Jubbar Demand Draft No. 45 502% dated p8/4 & 12624 in favour of
Executive Engineer, JSV Division, Solan payable at Solan towards interim payment on
account of royalty against usage of water.

Discrepancy if any will be settled by us on demand from you.
Thanking you.

Yours Faithfully
FOR MOHAN MEAKIN LIMITED ?

YA G-
Col G S Rathaur, Retd
hief Executive Office

Copy to:

The Member Secretary ; For kind information
Himachal Pradesh Ground Water Authority Cum- please.
Superintending Engineer (Planning and Investigating Unit I1)

I&PH Department, Jal Bhavan. Kasumnti Qhirla o
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Detail of Water Consumed from Tube Well & Private Springs during FY —2023-2024
Month Tube Well e Private Springs Total Quantity

April 2023 64 ’ 1011 1075
May 2023 340 X 701 1041
June 2023 469 735. 1204
July 2023 125 163 288
August 2023 12 329 341
|_September 2023 218 440 658
October 2023 164 1083 1247
November 2023 225 1353 1578
December 2023 375 1010 1385
January 2024 11 535 546
February 2024 381 236 617
March 2024 614 65 679
Total 2998 7661 065¢
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enoNe0i79227201  MOHAN MEAIIN LIMITED  kasauL pisTILLERY
TELEFAX 01792272099 Rt‘uil. Office : Solan Brewery (HP) ; KASAUL] (HP) 173204,
CIN No. L1§520HP1934PLC000135

E-mail: Kasauli@mohanmeakin.com
ot
Website : www.mohanmeakin.com

Ref. No. GSR/GS/ |, P /34 Dated: 28.05.2019

The Member Secretary

Himachal Pradesh Ground Water Autl{ority Cum-
Superintending Engineer (Planning and Investigating Unit IT)
1&PH Department. Jal Bhavan, Kasumpti, Shimla -9

Sir
Further to our letter no. GSR/SSS/52/24(1) dated 24.04.2019.,

It is intimated that we have consumed 20075 KL of Ground Water during period from
September 2014 to March 2019. Accordingly we are hereby submitting a SBI Kasauli Demand
Draft No. 743980 dated 27.05.2019 towards interim payment on account of royaliy against
extraction of ground water. Discrepancy if any will be settled by us on demand from you.

Thanking you.

Yours Faithfully
FOR %IQHAN MEAKIN LIMITED

o e
X Athas,”

Cof' G S Rathaur, Retd N i iae
hief Executive Officer !

/24.,&]%\»({ 1

Despdiciier, - ’ 7’
Hiseachal Pradesh Gmuné’&’ir }'"/9

49 Bepartment Jal Bhawar, L -

S —————— = R
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Ground Watcr Consumed o1
Month Volume (KL) Month Volume (KL)

September 2014 560 January 2018 ., 511
October 2014 592 February 2018 468
November 2014 558 March 2018 479
December 2014 88 April 2018 548
January 2015 = May 2018 601
February 2015 675 June 2018 113
March 2015 614 July 2018 98
April 2015 635 August 2018 536
May 2015 588 September 2018 446
June 2015 - October 2018 502
July 2015 -- November 2018 488
August 2015 - December 2018 333
September 2015 592 January 2019 345
October 2015 581 February 2019 432
November 2015 601 March 2019 496
December 2015 801

January 2016 290

February 2016 539

March 2016 641

April 2016 521

May 2016 218

June 2016 --

July 2016 =

August 2016 406

September 2016 531

October 2016 587

November 2016 387

December 2016 98

January 2017 509

February 2017 486

March 2017 97

April 2017 668

May 2017 --

June 2017 --

July 2017 356

August 2017 496

September 2017 453

October 2017 122

November 2017 --

December 2017 110
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ESTD,
:S:: 01792-272021 MOHAN MEAKIN LIMITED
AX 01792-272099 Regd. Office : Solan
CIN No. L155201"’l‘)34l’LC000135

E-mail: Kasauli@mohanmcakin.com
Website : Www.mohanmeakin.com

KASAULI DISTILLERY

Brewery (11 P) KASAULI (HP) 173204

Ref. No. GSR/GS/q 5 q /34

Dated: 14.07.2020
The Member Secretary

Himacha] Pradesh Ground Water Authority Cum-
Superintending

Engineer (Planning and Investigating Unit I1)
1&PH Department, Jal Bhavan, Kasumpti, Shimla -9

\\

Sir
It is submitted for your kind information that we have consumed 3922 KL of Ground
Water extracted from tube wel] during period of April 2019 to March 2020. Accordingly, we
ereby submitting an amount of Rs 393 /= through SBI Kasauli Demand Draft No.
22/723 §~ dated /S Z,,%g 272 towards interim

payment on account of royalty against
extraction of ground water. iscrepancy if any will be settled by us on demand from you.

Thanking you.

Yours Faithfully
FOR MEAKIN LIMITED

Ak o
S Rathaur, Retd
ief Executive Officer

Col

%
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Ground Water Consumed

' er.No. | —————— A
Sr. No. __Month vV T

T “_W,._A T T—— Volume
—————Apil 2019 264 KL
—t | May2019 236 KL
~ —'M‘_‘\‘__‘
IR June 2019 303 KL
— )
1 July2019 414 KL
I R | August 2019 562 KL
“"\
6 September 2019 388 KL
7] October 2019 540 KL
N November 2019 105 KL
9 December 2019 482 KL
10 January 2020 71 KL
11 Febmﬂ 2020 205 KL
12 March 2020 352 KL
Total 3922 KLL

Q
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